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DR. R. K. PODDAR (West Bengal):
He has only one minute. Don't take
it away. Why are you disturbing?

SHRI RAOOF VALIULLAH: (Inter-
Eruptions) You just see the record,
(Interruptions) ,

SHRI ASHIS SEN: I say either Mr.
Narayanasamy has been depending on
the materials which are not factual or
he must be making certain conjetc-
ures. [ say thig because I am associa-
ted with the banking institution emp-
loyees organisations. I know it for
certain that there were meetings bet-
ween the State Government officials
and the bank officers where the bank
officers did not like to extend the
hand of cooperation. It is through the
efforts of the Finance Minister there
that he has succeeded in persuading
the bankrs to come forward. It is not a
question that there is no cooperation
from the State Government for the
recovery of the loans, but Mr. Nara-
yanasamy's statement, I am very much
woVried, looks as if he is trying to
drive a wedge between the-bankers in
the State of West Bengal and the
State Government officials, whereas
the Finance Minister there is trying to
bring them together. If that be so, I
would only call Mr. Narayanasamy's
statement a sinister one. He should
retrace from what he has stated.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY)- 1 will convey
your points to Mr. Narayanasamy.

Now, -we will takeup the Delhi Motor
Vehicles Taxation (Amendment) Bill,
1989.

DELHI MOTOR VEHICLES TAXA-
TION (AMENDMENT) BILL, 1989,

THE VICE-CHAIRMAN (Shri V.
Narayanasamy Shri Rajesh Pilot to
move the motion for consideration of
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(Amendment) Bill, 1988 as passed by
th. Lok Sabha.

THE MINISTER OF STATE OF
THE MINISRY OF SURFACE TRAN-
SPORT (SHRI RAIJISH PILOT): As a
part of rationalisation of the motor
vehicle taxes, the Transport Develop-
ment Council, which is an apex advis-
ory body on road and road transport
in its is meeting held in 1988 and in
its subsequent meetings reewnmen-
ded to the State Governmente/OT ad-
ministrations the adoption of a system
of one-time lumpsum taxes in respect
of personalised vehicles to mitigate
the difficulties of tax-payers and also
ensure ceht-per-cent tax realisation.

A system of levying and collecting
one time tax in respect of personali-
sed vehicles like scooters and cars has
already been operative in the States
of Rajasthan, Uttar Pradesh, Punjab,'
KaVnataka, Andhra Pradesh, Mahara-
shtra, Madras, Gujarat, Goa the. Union
Territories of Chandigarh and Pondi-
cherry. Sir as for the Union Territory
of Delhi, the Delhi Motor Vehicles
Taxation Act, 1562 is the principal in-
strument through which taxes are im-
posed on motor vehicles. Under the
provisions of this Act, the Delhi Ad-
ministration levy and collect taxes on
quarterly, half-yearly and yearl basis.
There has been a spectacular growth
in the vehicle population in Delhi and
th, vehicles relgistered in Delhi have
increase,-} from' 5.36' lakhs In March
1981 to 14.65 lakhs in March 1889 For
collection of taxes the Delhi Admlnst-
ration has been making elaborate ar-
rangements each year through banks,
post offices and its own counters Ne-
vertheess. the, arrangements year after
year have not been found fully ade-
quate and thus tax pavers are'put to
inconvenience. Mr. Vice-Chairman,'
Sir. in order to remedy the situation,
the Delhi Adminstration, with the
recommendation of the Metropolitan.
Council has accordingly  probsed to
amend the Delhi Motor Vehicles! Tax-



305 Delhi Motor Vehicles [27 JULY 1989] Taxation (Amdt.) 306

ation Act, 1962 and the present BIll,
namely the Delhi Motor Vehicles Tax
ation (Amendment) Bill, 1989 is aimed
to habe a system of one-time tax in
respect of non-transport vehicles in
Delhi. The basic principle adopted in
this Bill for computing the lump-sum
tax is the charging of one-time tax
equivalent to annual tax for ten years,
to be paid at the time of registration
of wvehicle itself. Care has also been
taken that (a) the owner of vehicle
already registered would be required
to pay the tax in lump sum only on
proportionate basis, and (b) there is
a provision for making refund when-
ever there is a temporary as well as
permanent non-use of vehicles and
when the vehicle is transferred from
the Union Territory of Delhi to other
' States. The proposal would suit the
convenience of the tax payers and in
addition, would lead to reducing the
administrative cost of collection of tax
which is to be incurred by the Delhi
Administration each year. Sir, the Bill
has been considered in Lok Sabha on
21st July 1989 and has been passed.
With these words, I now move:

"That the Bill further to amend the
Delhi Motor Vehicles Act, 1962,
as passed by the Lok Sabbat, be
taken into consideration."

* The questiod was proposed.

THE VTCE-CHAIRMAN (SHB1 V.
NARAYANASAMY): Mr. Yashwant
Sinha, your party has been, allowed
12 minutes' time.

SHRI YASHWANT SINHA (Bihar)":
Sir, I rise to support the basic con-
cept behind the Bill. But I would like
to take this opportunity to make some
observations which, I am sure, my
friend.the Minister of Surface Trans-
port, will take into account. Sir,
there is no doubt that the amendment
which ha; been brought forward wo-
uld -simplify the procedure for pay-
ment of taxes and to that extent, will
make the life of a motor vehicle
owner in Delhi more convenient but
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I would like to raise on this occasion
a more basic point. What the Ministry-
has done, of course, is that they have
multiplied by ten the present tax and
this is going to b, the tax for the'
next ten years. On the basis of it, it
looks very reasonable. But X would.'
like to point out, sir, that taxation
as a measure, is supposed to serve
certain ends. Why do we imposed
taxes? This i; the basic question which
I wish the Ministry had taken this
opportunity to address itself to. Why
does the Government go for taxes?
Now, I would like to point out. and
I am sure, the Minister must be aware
of 1it, that when th, National Trans-
port Policy Committee went into the
entire question of pricing, of freight

and of taxation, they had observed
that taxation in respect of transport
has three distinct functions...
And what are these three distinct
functions? The first is, , user price
in lieu of the service provided. You
charge for the service which the
Government provides to the vehicle
owners. The second aspect is, the
desire to raise revenue. The Gov-

ernment wants to increase the revenue
that it is collecting by imposing tax
at a certain rate. And the third
is the shadow price for scarce resour-
ces: which might have gone in this
sector. These are the three basic
principles which the National Trans-
port Policy Committee had identified
as the rationale for imposing taxes.
And then it went o, to say in its
recommendations that promotion of
efficiency in transport sector should be
the primary concern in imposing tax
on motor vehicles. What we are
considering here is ten years tax of
a life-time tax on personalised vehic-
les like scooters and motor-cars. This

does not cover commercial vehi-
cles . But 1 would have liked the
Government ... (Interruptions)... to

take this  opportunity to go into the
question of the entire concept of taxa-
tion because this is an instrument
which the Government could use to .
translate into practice the transport
policy which the =~ Government may
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have—I suppose the Government has
one for Delhi. If the Government
does not have a policy for Delhi then
I have nothing to say. This taxa-
tion instrument, this measure, could
nave been used to implement , trans-
port policy, to help at least implement

that policy. Now as I said I do
not know whether the  Government
has a comprehensive transport policy

fo, Delhi. But I would like to re-
mind the House of the figures which
the Minister has mentioned in his
statement. ' He has said that in
1981 the number of wvehicles in Delhi
was 5.36 lakhs and in 1989 it is 14.G5
lakh almost , thre, hundred per
cent increase in eight years.
Now, " this is avery very large
increase. And all of us are aware
of the road conditions in Delhi. We
are also aware—in fact, we are daily
experiencing—the" fact that Delhi is
choking  with traffic and if Delhi is
choking with traffic, then how are we
going to control this? That is where
the concept of the inter-modal mi* of

transport comes into play. What is
the optimum inter-modal mix which
the Government has in mind for

Delhi? How many private persona-
lised  vehicles would the Government
really like to have on Delhi roads?
And in order that there is no abso-
lute spurt, unchecked growth, in per-
sonalised vehicles what are the steps
which the Government would like to
take so that people depend- more and
more on a community transport ser-
vice than on personalised transport?
in every major city of the dimensions
and size of Delhi, as you are aware,,
Sir, and as, I am sure the Minister is
aware, the emphasis is on public
transport. Now  unforunately, in
Delhi we" have been talking about im-
proving the public transport system.
The entire burden, however, has been
for years, still is, on the Delhi Trans- .
port Corporation. And we are all
aware that the number of buses which
could be put on Delhi roads, in view
of the capacity of the roads, is limit-
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12,000 or 20,000 buses running in
Delhi even if the Government or
banks or any other financial institu-
tions were to provide the money for
it. Therefore, the first point which
I would like to make is, if the Gov-
ernment has a transport policy for
Delhi, then . what is the inter-modal
mix which the Government has in
mind fo, Delhi? How many persona-
lised transport vehicles would foe
there? What is the concept of urban
transport, public transport system and
what exactly is the Government think-
ing i, terms of a mass rapid transit
system for Delhi? Because this is
the concept which we have been
talking about for many, many years.
I would like the Minister to enlighten
us on this occasion as to what ex-
actly happened to that proposal and
whether the Government is seriously
considering the setting up of a mass

rapid transit system or whatever
transit system they consider to be
most efficient for Delhi. What ex-

actly is the mass rapid transit system
they have in mind for Delhi?

If you multiply the tax that is
being paid at present by 10. times, as
I said at the beginning, then you say
this is the tax which th, vehicle
owner pays for th, life of the vehicle.
This is a very simplistic calculation.
I know that one of the arguments
which has been always advanced by
the Government is that there is al-
ways a paucity of funds for increas-
ing the public transport system or
augmenting the public transport sys-
tem". Has the Ministry ever con-
sidered—I am saying this with a full
sense of responsibility as a private
vehicle owner myself—the possifoilty
of taxing each private vehicle owner,
one who owns a personalised trans-
port vehicle, especially motorcars and
jeeps and such other vehicles, not
necessarily two-wheelers, in. order to
be able to muster resources so thai,
these resources could be invested in
the public transport system? If 1
as a car owner, as a vehicle owner,
travel in the luxury of a car driving



309 Delhi Motor Vehicles [27 JULY 1989 ]

it myself or being driven by a driver
and two or three seats in that vehicle
are gon\5, waste whenever [am
travelling or the Minister is travelling
or you are travelling, well,  should
Toryou notpay something extra
for the luxury that Iam oryou
are enjoying and that perhaps is to
enable somebody who is not that
forunat, to own a private vehicle of
hi, own, to be able to travel in com-,
paratively greater comfort in a public
transport?  Now, would  the Gov-
ernment consider " this aspect that
taxation of personalised vehicles
should be used to augment resources
for public transport system?  And if
the Government has not heard about
it, will the Government think about,
it for future? I world have thought
that if an amendment Bill is brought,
Government would have given serious
thought to a point like this.

There is another point to which I
swould like to draw your attention
and the Minister's attention and that
is that NTPC also recommended steps
to meet the needs of uniformity, ra-
tionalisation and simplification of the
taxation .structure. Simplification to
a certain extent is being achieved by
esthis method, by this amendment.
But what about rationalisation and
uniformity? I would not lik, to go
into the details here which I have
with'me, but I think we are all aware
that the rate of taxation of motor
vehicles is different in different States.
The National Transport Deve-
lopment. Council is the apex advisory
body attached to the Ministry of
Transport which takes into account
the problems of transport in the
whole country. I do not know whet-
her recently th, Transport Develop-
ment Council ha, applied itself to this
particular recommendation of the
National Transport Policy Committee
that not total uniformity but some
semblance of uniformity in taxation
structure and some semblance of ra-
tionalisation should be achieved. 1
would like to specifically know on
this occasion  from the Minister
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whether any attempt i being by his
Ministry with the  State Government
to see—at least in one particular re-
gion as recommended by the National
Transport Policy Committee—that
there is not any wide disparity bet-
ween the taxation structure in one
State and the taxation structure ill
another State. I would like to
point out, for instance; if Chandi-
garh' has this kind of a system which
we ar, going to adopt in Delhi after
this amendment, what is the tax
rate in Chandigarh what is the tax
rate in Haryana, in Punjab, in UP,
in Rajasthan, the adjoining areas
which surround Delhi and how does
the rate of taxation which we have
prescribed for Delhi compare with
the rate of taxation in these other
areas? And, if- there is a sharp
Variation, should we cot attempt
through the Transport Development
Council, through the good offices of
the Ministry, to bring them somewhat
in line? We are ,ware and, Sir, |
am sure, you are aware, that many
aspirants who wish to buy cars are
going to far off places in order to
buy vehicles because there- is a sharp
difference in taxation. Now, should
not we or should not the Government
of India take a lead in seeing that
such distortions in the taxation struc-
ture in the country are eradicated
or dispensed with and some kind of
a .-uniformity, not total uniformity, is
established? I am not saying that
he should start interfering in the
affairs of the State Governments and
I would, be the last person to
recommend that. But what I am
saying i, that persuasion might be a

good method, you know, to bring
about  unformity. Perhaps from
areas where it is very high, try to

bring it down where it is very low,
bring it up. Anyhow, spme kind of
uniformity sohuld be brought about.

The other point on which I would
like the honourable Minister to en-
lighten the House whe, he gives the
reply to this debate is the question
of financial implications. Now, what
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are the financial implications of this?
If you are collecting the tax on a
quarterly basis or half-yearly basis or
on an annual basis—now you are
going to collect it for ten years or
for the life of the vehicle-how is it
going to affect in overall terms
your net taxation, your net tax col-
lection? And, have you a}so taken
care to make sure of the statistical
support that you ar. getting in regard
to the motor vehicles on which you

base your policy? How are you
going to cover that statistical base
and how are you going to make sure
that the statistical base is not tam-
pered with if you give this long
-period for taxation? 1 say this be-

cause Delhi is a place where a lot
of vehicles are coming in and going
out all the time and if you go through
the National Transport Policy Com- '
mittee's recommendations and its re-
port, yau will find that transport is
one sector which suffers seriously
from lack of adequate statistics. The
State Governments are in a mess
and the Government of India is in a
mess and if you have to ask for
figures, you have to go by conjectures
and it is not always that you get the
basic statistical inputs in order to be
able to formulate a rational and in-
telligent policy. Therefore, the Mi-
nistry will have to take care, and the
Government of India will have to
take care, to see that wherever the
present system was enabling the Gov-
ernment to have a strong statistical
base, that is not impaired by this new
method.

The other point which 1T would like
to make here is that there is a big
chart in the amendment Bill which
talks of rates of refund. Now that
is all very good. I would like to
take a minute or two in this debate
to reflect on the Motor Vehicles Act
which we hav, passed. But I would
like to say that while framing the
rules, let us. be very very cautious,
because the idea is to ensure that

[ RAJYA SABHA ]

Taxation (Amdt,) 312
Bill, 1989

this Bill results in more convenience
to the wvehicle user. If that is so,
then let us not penalise him by mak-
ing rules which will make refund
difficult. « As it is, dealing with the
Directorate of Transport or the Mo-
tor  Vehicles Department in any
State is a very very tortuous experi-
ence. It is not happy dealing with
them and I am sure the Minister is
aware of it. So, while you are
framing rules under this legislation,
please take care to make sure that-
the rules are such that refund will
be almost automatic, that it will be
quicker and the discretion of officials
will be extremely limited thereby
preventing  misuse.  Otherwise, re-
fund and the whole concept of re-
fund which you have included in this
Bill will have no meaning.

I would also like to take a minute
or two of your tim, to mention in
this debate the question of octroi,
because this is a very regressive le-
gislation which, for some reason or
the other, has' survived in this country
despite the declared intention of
practically everyone that this should
be replaced. Now, taxation 1is one
aspect. But octroi is a very import-
ant aspect of the total taxation on
motor vehicles o, transport generally.
So has the Government made any
progress in regard to the abolition of
octroi  wherever it exists? I re-
member, i, reply to a question we ,,
were discussing here in this House
the Minister had expressed inability
in regard to abolishing it in certain
States and we had suggested from *
this side of the House that wherever

the local bodies stood to lose we
should find some other way of
compensating them so that this re-

gressive measure which is really an
anachronism, which should hav, been
abolished years and years ago, is now

abolished. So I  would request
the Minister through you, Sir, to
seriously consider at this point of

time the question of abolishing octroi
and enlighten the House in regard to
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the steps which the Government
might have taken or propose to take
in regard to that,

Now, Sir, the last point which I
would like t, come to is the general
impact of the Motor Vehicles
Act. 1 am referring to it because
the new legislation, th, Motor Vehi-
cles Act, as we have passed it in
Parliament, has evoked a very strong
and sharp reaction in certain circles.
The age of the vehicle for instance,
was one factor where the Minister
had to come up with a statement
saying that though the Government
had assumed this power it will not
implement it at least for the time
being. But there are certain things
which, T do not know whether they
have overlooked or in the rules they
are coming. For instance, if a
minor or a person who does not
have a driving licence is caught driv-
ing a vehicle the fine imposed will
be Rs. 350, and if you park a vehicle
cle wrongly then you are liable to
be fined up to Rs. 1000. Now can
you imagine the situation? I am
parking a vehicle in Patna od in
Muzaffarpur or in Faridabad wrongly,
I will fined Rs. 1000 and if I .am
driving or if , minor is driving with-
out a licenre the total fine will be
only Rs. 350, where perhaps he can
kill; a stationary vehicle will not kill
but a person who 1is driving can
kill. Now, what could be the ra-
tionale or this kind of differentiation,
between one kind of offence and an-
other kind °f offence? When we had
that debate I had made a strong
point that that a legislation consisting
of 240 clauses should have been re-
ferred to a Select Committee of the
House and we should have gone into
it and quickly done as good a job
as we could hav, done; perhaps we
could have done a better job than
what we have done in hurry. I
remember—Mr. Matto is not here, I
was not present in the House, he had
referred to the fact that a number
of good suggestions had been made
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and how the Ministry was going to
respond to them how Government
was going to respond to them. I
remember that the Minister had men-
tioned that most of the suggestions
that I had made or other people had
made in this House would be taken
car, of at the tim, of framing the
Rules. I would like to know from
the Minister, through you, whether
while framing the Rules the points
which we had made in that brief de-
bate hav, been taken care of or they
ar, still pending, and if they are,
then is the Government now think-
ing in terms of coming forward with,
some amendments? It i; not a ques-
tion of prestige, this way or that
way. I said on that occasion that
it was a technical legislation. What-
ever ideas, whatever suggestions,
we had offered "we offered them in
good faith and we expected the Gov-
ernment to respond in good faith.
So I would like to know from the
hon. Minister whether the, have
felt the need for amendments, chan-
ges, in the Motor Vehicles Act and
whether they have the courage to
come forward and bring forward am-
endments to lessen th. rigour, of the
Act or th, Rules. Now, thi; is one
point on which perhaps the Minister
can enlighten as to what ex-
actly is goig t; happen to the Mo-
tor Vehicles Act and the > various
points which have been mad. by the
public in general. So, as i said,in
the beginning, I am supporting the
concept that a ' private persona-
lised motor vehicle owner should pay
tax once in a whle. But what I
am also pointing out at this time is
that this was a good opportunity for
the Government to reflect on certain
basic and fundamental matters of
policy of which there is no evidence
in this legislation. I hope when the

Minister gives hig reply to the debate",
he will cover som, of these basic
points to which I have referred in my
speech and. some of which might be
referred to by my other colleagues.
Thank you.
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SHRI SANTOSH BAGRODIA
"(Rajasthan); Mr. Vice-Chairman, Sir,
I rise to support this Bill, the Delhi
Motor Vehicles Taxation (Amend'
ment) Bill, 1989. Before I come to
this Bill, T would like to refer to
the Motor Vehicles Act which was
passed some time back.

I understand this Bill for amending
the Delhi Motor Vehicles Taxation
Act has been prompted by th. report
prepared by Indian Petroleum Insti-
tute and this -triggered off the
Directorate of Transport to fix the
age limit of motor vehicles. As my
colleague, Mr. Ahluwalia, said, the
moment this information came to the
public about the age limit, especially
for the middle class people it was a
nightmar, because middle class peo-
ple and also the technocrats like do-
ctors and lawyers are using cars
which are as old as 50—60 years. In
fact, some people call them anti-
ques, but they are in a very good
condition. Being self-driven, I
feel, some of these cars are better
than the new «cars. So, I think
the roadworthiness of these vehicles
is mor, important than the agewor-
thiness. Let me just compare, if
you fix age limit of a man as 100
years, do we kill him after 100
years? If he is still working, he
will continue to work. Similarly,
for these vehicles you can hav. any
kind of strict checking from any
angle. If they are road worthy, I
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do not find any reason why age should
be the limiting factor for them.

According to the statistics, the num-
ber of wvehicles is estimated to
increase to 1.4 million by 1991-92
from the present number of about
956 million, an increase of 46 pes
cent. Similarly, there will be a
three-fold increase in the number of
two wheelers, the increase will be
from 3 million to 9 million by 1991-92.
This increase is going to help the
movement of every individual for
better efficiency. Due to the age
limit if all these old cars and old
three-wheelers are not allowed t;, be
operated, we might create a transport!
problem and this transport problem
can be very strenuous—many of the
vehicles will be scrapped. This angle
must be thoroughly looked into be-
cause unless we have enough public
transport* system, this might create
chaos. No doubt the idea is good
because the pollution in our country
is increasing, especially th, smoke
pollution which is hurting the health"
of the citizens. The noise pollution
is also too much. So, we must be
very careful. We must be very sen-
sitive about this pollution problem,
but in the process of solving this
pollution problem I request the hon.
Minister not to create more problems
for the commuting public.

Sir, according to this amending Bill .
the fines have been increased. No
doubt, the increased fines are a de-
terrent whether it is parking or it is
fast driving or it is dangerous driv-
ing or violating any other kind of
traffic  regulations.  Especially  for
parking 1 suggest, Sir, that with the
increased number of cars or vehicles
are we really trying to find out solu-
tion for parking? This Bill is limited
to. Delhi but since it is the Central
Government  bringing  forward this
Bill, you might think of suggesting to
the State Governments also. The
question is, how do we solve this park,
ing problem?  Otherwise we are
going to increase corruption only. If
I have a car, I will have to park it
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somewhere. If I have to park It
one mile or 1-1/2 mile away, that may
not be very practical. Therefore,
this angle must also be taken very
seriously. If we are going to scrap
many vehicles, we do. not have the
junkyards' system ag is prevalent in
European and. American countries.
Where are we going to keep all these
vehicles after scrapping, them? That
is .going to be a very big problem.
If . you finally decide. t; do so, must
find out a. way to have Government-
sponsored  junkyards where we can
send our cars for finally destroying
them,

Now coming to the taxes, I strongly
suggest that there should be no tax
mon tricycles. It is used by poor
people, very poor school children. It
will be a heavy burden on the poorest
of the" poor if we have fax on tricy-
cles. I mean rickshaws Sir. You
thought tricycles for the children!
Tricycles will not go o,'the road. It
Is good to tax them so that they do
not go on the road.

I fully agree with Mr. Ahluwalia
that the transport carriers, are already
moving around and saying that they
must increase the cost, of transport
because of this Act. Th., imposition
of various penalties and various rest-
rictions is going to increase the trans-
port cost by about 20 per cent. If
the transport cost i increased by 20
per cent, I - am sure most of the
commodities in th, country will be-
come more expensive.! Fro, this
angle ,too, the Act should be review-
ed ,if necessary.

Sir, the road conditions in the coun-
try are extremely poor. They not
only reduce the life of the vehicles,
but also prove very dangerous, es-
pecially because we hav, speed brea-
kers on the highways. I call them
car breakers. Actually they should be
completely removed. We should, have
enough strong borderlines whenever
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a highway passes through a village.
The highway should not be accessible
directly from the houses in the vill-
age, otherwise it is very dangerous
for the people who stay there and
for the car owners. The only solu-
tion is that we must have very
strong borderlines there.

Sometimes increase of taxation is a
must because for the sake of efficiency
of the Department, as there is infla-
tion all over th, world, we also need
to increase the taxation. I have no
objection. But ho,, does increased
taxation really help in the mainten-
ance of the roads, in 'the maintenance
' of safety on the roads, is the real
question. If this does not really
help all this, I do not think it will
be fair and justified to increase the
tax on the citizens.

My friend from the opposite side
has mentioned about abolishing the
octroi duty. Thighad probably
been conceded long before by the
Central Government. But, I under-
stand, many States are coming in the

way. That is why octroi duty has
not been abolished so far. I will
request the Congress (I) and non

Congress {I) States to com, forward
jointly and I am sure the Central
Government will be very happy to
abolish the octroi duty, which will
not only make the movement of the
trucks more efficient ,but will save at
least 10 per cent of the petrol eon-
sumption and also save harassment
te ordinary people who travel by car.
Sometimes they are stopped at the
octroi point, "all right, you have this
lamp-shade, you pay octroi duty on,
this". We ar, going too far on the
number of these octroi points.
Sir, this octroi is outdated—it must be
abolished.

On the weight problem, in. some
South Indian States, especially in An-
dhra Pradesh, they allow only nine
metric tonnes in , truck. If you carry
« 10 or 11 tonnes, this extra weight of
one or two tonnes is really going
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waste—it is a national waste. If you
cart find a solution to this problem,
it would help economize the transpor-
tation of goods by road to a great ex-

Finally, Sir, we are now facing thig
problem  of  pollution—I am  coming
back .to this. In the industrialized
world such legislations already  exist
A study on global environment by the "
World Commission on Environment

and Development says:

"Motor vehicles- influence envi-
ronmental conditions in the indus-
trialized world . A recent -slow-down
in the growth rate of vehicle num-
bers with stricter emission standards
for new vehicles, distribution of
lead-free gasoline, improvement in
the fuel efficiency, improved traffic
» management policy and landscaping
have all reduced the impact of.-*m
urban traffic With these words. Sir. I thank you -
very much for giving me this oppor
tunity to speak on this subject.

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT LEGIS
LATIVE AND OTHER BUSINESS

THE VICE-CHAIRMAN (SHBI
MIRZA IRSHADBAIG): I have to in-
form Members that' the Business Ad-
visory Committee at Us meeting held
today, the 27th July 1989, allotted time

for Government Legislative and other
Business as follows':
Business Time
allotted .
1. Further consideration and
passing of the Employees'
State  Insurance (Amend-
ment) Bill, 1989 . ."2 hours
2. Consideration and return
of the High Court and
Supreme Court Judges
(Conditions of Service)
Amendment Bill, 1989, as
passed by the Lok Sabha. .2 hours
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Bill, 1989
3. Discussion on the 5th, 6th,
7th  and 8th Reports of the
Commission for Scheduled
Castes and Scheduled  Tribes
and the 28th Report of the
Commissioner for Schedule
Castes and Scheduled Tribes. 4 hours

THE DELHI MOTOR VEHICLES
TAXATION (AMENDMENT) BILL,
1989— Contd.

DR. NARREDDY THULASI REDDY <
(Andhra Pradesh): Respected Vice-
, Chairman, Sir, I suport the basic con-
cept of the Delhi Motor Vehicles Tax
tiori (Amendment) Bill, 1989." But,
Sir, the Bill is one-sided. It has one'
way traffic only. It deals only with"
money but not giving facilities'.

Sir, the Bill makes a provision - for
the adoption of a system of one-time,'.
lump sum tax collection in respect of.
personalized vehicles. No doubt it is
a burden for the vehicle owner to pay
at one time, in lump sum, but it defi-
nitely mitigates "the difficulties of the
tax-payers in goin, again and again ’
- to the tax realization counters. It
also ensures 100 per cent tax realiza-
tion. The system of levying, on time
tax in a life-time is already there in
the State of Andhra Pradesh, even,
though the Congress (I) people critf-
eize-the Government there -on this
issue.

In this Bill there is a provision for "
making refund whenever there is a
temporary as well as permanent non:
use of the vehicle. Iam unable to
understand here, what "temporary or
permanent non-use of the vehicle"
means. Does it mea,' "non-use if-

' the vehicle is sold to anybody or
keeping the vehicle with the owner
himself without using it? Once -a
vehicle is purchased, I think, a vehicle



